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demonetisation of the currency be taken

delay.”

by the Government without any further

The resolution which I have moved is as

a result of...
SHRI

LOBO PRABHU

(Udipi) : T

RESOLUTION RE: NATIONALISA-
TION OF FOREIGN TRADE, GENERAL
INSURANCE, etc.

SHRIMATI TARKESHWARI SINHA
(Barh) : 1 beg to move :

“This House resolves that in order to
achieve socialistic pattern of society which
is the declared policy of the Government
necessary steps such as: (a) nationalisation
of foreign trade, general insurance and
steel industry ; (b) taking over of all
foreign investment in India ; (¢) fixing

raise a constitutional objection.

Before she proceeds I would like to press
my constitutional objection, It is the fashion
to-day for the Congress to run faster than
the Communist.

SHRIMATI TARKESHWARI] SINHA :
What is the point of order ?

SHRI LOBO PRABBU : I have a right
to object on constitutional grounds.

SHRIMATI TARKESHWARI SINHA :
There is no point of order.

*Shri Madhu Limay also recorded his vote for ‘AYES’ :
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qamfa wgea : F1€ N swaEEr =
S5 WY Sufeqg fmar @l @Y sggear &
Wi SUfeqd FTA AT @EEq 1 IAF
A H A Gd § IAFT SooE FET
Tifge | @Y ag  sr9AY aTq sufead FT
a%ar g | Sfs AT Awer A fE oo
F1 gea| gt fRar @ zefaw ag a1
FTYT [ 957 6L £ |

SHRI LOBO PRABHU : There is no
point in overruling in a constitutional objec-

tion. I am going to quote the relevent arti-
cles which hit this Resolution.

SHRIMATI TARKESHWARI SINHA :
Let him go to court.

SHRI LOBO PRABHU: I am not
going to take it lying down like this. This
is opposed to articles 19, 14 and 31.

SHRIMATI TARKESHWARI SINHA :
Does he think this is the Supreme Court ?

aafa wgeg : Sar wg oft, St
5 sod frdga fean, 918 o sqaeat W
g3 I3 ¥ 9gw, fFE 90 F awaia
AT IHRY I F E, IAFT IeAr@  HCAT
ifgn | 99 9T F IFE FE FIT-
T § AT SAITAT FT T3 IS qFF F
I3 ATT I °TA FT Jeord FIHAT |

SHRI LOBO PRABHU : I have written
to you, I have a right to raise this point
of constitutional objection. I am raising it
under rule 376. Ewery proposal of the
brave and fair lady is opposed to the Cons-
titution.

SHRI BUTA SINGH (Ruper): He
can only oppose its admission ; he cannot
go into the merits. He should not misbe-
have,

SHRI S. K. TAPURIAH (Pali): What
is the misbehaviour in this 7

SHRI LOBO PRABHU : Her first pro-
posal is to nationalise foreign trade...
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gamfa agry : afz @g gEET
Afeg ar amr sy § A1 faw s
AIGW FT HAGAL ATYAT, IH HAA HIT
zaFr aftzd F) fomm T a9 § 1 I9F
o og sgee g &1 wwfan & sad
FF HIIC FATE | WAL

SHRI LOBO PRABHU : I am against

the admission of this Resolution because it
is unconstitutional.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Obey the Constitution,
obey the Chair.

|ufa w@ew @ o FY A FEGHET
2 39% ag e 2 | wdgET & fag
TETE EER 5 G § IR A
JqTqET 9T A1 AVFEAT F giAIET 8
9g, g weag wfwa & egd € ar
e, SaR1 gy ¥ frdwr wTAA E
HAAAIT AR A THHI A @R A
2 ag dfwm & semaw & geife -
FX faar g1 afs gwr gEFr fadw
FIAT & @ AI99 § U FT GFA §, 59
Tag A fade g #3 %7 |

syl qredead fasgr s e
ST @

SHRIMATI TARKESHWARI SINHA :
I am grateful to you for giving the ruling
that you have given. I have brought this
resolution because my name came in the
ballot...

SHRI PILOO MODY (Godhra): ...and

did not know what else to do.

SHRIMATI TARKESHWARI SINHA:
The hon. Member who is indulging in this
kind of gimmioks is not going to enhance
the prestige of himself or of his party,

We were being abused by Members to
my right, maoy of them, that we were not
implementing the promises that we had
made, That is why I thought it fit, on
my own behalf and on behalf of my party
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to bring this resolution before the House
as a step in the direction of fulfilling the
aspirations of not only the Congress Party
but also the people of this country.

SHRI NAMBIAR (Tirucherappalli):
Then you must stick to it and not withdraw
ultimately,

SHRIMATI TARKESHWARI SINHA:
Every moment in history is a fleeting
moment. You will remember that the All
India Congress Committee of which I happen
to be a member endorsed a ten point
programme for the 1967 elections. We have
made some clear cut commitments in that
ten point programme and many of those
points find a place in my resolution. Those
ten points are: social control of banking
institutions—we have gone beyond it
nationalisation of general insurance, com-
moditywise, progressive state trading in
exports and imports; state trading in food-
grains; expansion of co-operatives; regulated
removal of monopolies; provision of mini-
mum needs to the community; regulate
unearned incements in urban land wvalues;
roral works programme and land reforms;
and the last point was about the privileges
of ex-rulers which included privy purses.

St 7y fawd (F): snft @ fFar
g ?

st ofa m (7d) @ ot s &
L IRE T -

SHRIMATI TARKESHWARI SINHA:
I did not want to mention the fate of the
earlier resolution because impatience, in
place of reason and wisdom, harms a good
cause.

... (vwaET) ...

When Mr. Chavan announced that by
December, 1969 the talks would be concluded,
we know we have taken a decision and we
shall stand by that decision. They should
have withdrawn their resolution.  If they
did not do so and wanted to take political
advantage for the pood of their party alone
not caring for the national opinion on these
issues, I am sory for them,
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st TATEATE R (92AT): ST
Far AdifroT g 7

sAft Ak feg: aEr
arifraa 3 ar 481, g% qar 7€
HTERT § qPFT ATET | T qATERT § gEHT
e A § 1 . (smaEE) ..

They have not asked the opinion of
Moscow, In the same spirit the Bangalore
session of the AICC passed that resolution
and it was accepted by Prime Minister
Shrimati Indira Gandhi, whatever may have
happened to the methods. There can
be difference of opinion on the methods.

But it does indicate that those wvery
principles were reiterated in that pote.
Since then there is a definite change in the
mood of the party and the country as a
whole and 1 feel that this is not a temporary
phenomenon. 1t has become a force in the
country, I do not know whether we may
be able to carry it with us or not. We shall
set the destiny of the history that is being
written today. This has created a definite
change of mood in the country which is
being reflected in the party as a whole.
Each moment in history is fleeting, precious,
unique. Some moments stand out as the
moments of beginning. I do not consider
it as the moment of the end. It is the
moment of beginning in which 1 believe that
the course of history will shape into a
situation which will be the guideline for
decades and possibly for centuries. This
country has been put into a mood which
the country cannot survive without socialism.
This country, in order to progress and
thrive, has to follow a faster pace of
socialism,

Forces arec now converging in history
which make us aware of our obligations.
If we are not aware of our obligations, we
are all going to be destroyed in the process
because the forces of history are trying to
dominate us now. We have to catch that
movement and if we can catch that move-
ment, we go forward and if we are not able
to catch that movement we are likely to be
drowned,
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Why do I say so? Even Dr. Gadgil has
said that in spite of all the plans that we
have formulated and implemented, and even
before the inception of the first Plan, it
has been shown that the gap between the
rich and the poor has been growing. The
gap between the rich and the poor has been
growing for the last 15 years. The aware-
ness of time and the placing and the
environment do country and today, the
awareness is an overpowering awareness,

I would like to quote what Dr. Mettle
said in this country. I read his book on
foundations of economy and Indian economy.

SHRI NAMBIAR : Wisdom dawned.

SHRIMATI TARKESHWARI SINHA :
Yes; wisdom dawned. It will never dawn
on you, Dr, mettle said :

“Inequality relates to the power structure

in Indian society, There is inequality;
there is no doubt about it. The Plan
has not shown how economic develop-
ment should be guided in order to
create greater equality. The hard
core of the policy did not try to relate
the objectives but to be the general
goal of fiscal and economic action.™

The hard core of the Plan never indicated
that there should be the process of the Plan
which should be reoriented towards greater
equality. It was only a Plan of financial
action and economic decision. That was
the end of the means of the Plan. I can
understand economic action and fiscal policies
to be used as an end but the objective of
social transformation was never given as a
plank for these three Plans. These are not
my words; these are the words of Dr. Mettle
when he talked to Dr. Gadgil, and Dr. Mettle
has gone through the Indian conditions and
then given out these observations.

Therefore, I think that at this moment,
we must discuss this, This is the forum and
I have brought this resolution to create a
climate for open debate. This is the House
which is for open debate. (Interruption) They
do not believe it, but this is the House for
open debate,

AN HON. MEMBER : Withdraw it.
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SHRIMATI TARKESHWARI SINHA :
Whether 1 withdraw it or do not withdraw
it, it is for open debate in the House. But
they do oot believe in it. But this is the
only way we can preserve the democratic
tradition in this country; they might be shying
of the debate. [ am not. If not today, but
tomorrow or the day after, this debate will
bring us nearer our objective and nearer our
goal. But they do nct believe it and they
do not understand it. (/mterruption) 1 know
whose stooges they are and why they are
interrupting. They should keep their mouths
shut if they do not want to expose themselves
further. As I said, forces are converging —

SHRI NAMBIAR : What is the secret 7

SHRIMATI TARKESHWARI SINHA :
No secret; it is an open talk. This mood
of the country represents India's deepest
aspirations and a realisation that they can
be realised an awareness has been felt in this
country. Today we see it, We see it today
very much. We cannoot remain but to be
infected by it. A speralling pace of change
has taken place in this country for 20 years,
and a new generation has come, Therefore,
it allows us, persons like you and persons
like all of us, to contemplate, to realise, to
assess and reassess that this is the period when
we can make an advance which would
otherwise take years. I have brought this
debate in order to shorien the years and not
to lengthen the years, The hon, Members
realise that time has become the most impa-
tient factor in the Indian climate today. It
is a fact that time is runniog against us and
we have to catch up with time. Probably,
Sir, in the earlier years we were running and
time was running behind us. Now the
difference is that time is runnipg against us
and we have to run with the time. That is
why we have to widen the horizon for
socialist forces and not totalitarian forces.
We have to rediscover ourselves, and there
is no shame in me when I say
that even if at this age of my life or anybody
else’s life if a person or an institution redis-
covers that is a matter of strength and not
weakness to this organisation.

I would like to remind hon. Members
that this party passed a resolution. It is not
a revolutionary step that they have taken.
We had taken those steps before. We had
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promised this country, not today but in 1931
in the Karachi Congress, when we took the
pledge for independence, and with total
independence we declared before this country
in 1931 that we would like it to go on record
that we favoured a fixed ceiling on individual
income to be lowered by stages to twenty
times the nation’s minimum, We also
declared that the State should control key
industries and services. We reiterated those
desires again in 1948 and 1956. I would
certainly say and admit that the dichotomy
of pretentions and accomplishments has
been our greatest weakness. I do not deny
it. I accept asa member of the party that
we have promised the people, people took
us by faith, people have given us immense
love and affection, but the dichotomy, that
we created has been to a certain extent our
undoing. Therefore, with the policy that we
ordained, that we decided upon to act, we
did not act. Certainly, therefore a name
was given to us—not a very palatable name
—and we were described as a Janus-like
character who really says much but does
nothing. That is why I say if this kind of
awareness has been indicated in the Prime
Minister’s note and in this resolution why
should I be ashamed about it. The realisa-
tion comes to human beings (Interruption).
Sir, they might be super human beings, 1 do
not claim parity with them, or they may be
devils and I do not claim parity with them.
This institution being an institution of human
beings I would certainly say that we have
realised that despite our resolutions we have
the inspiration to live and contribute for the
fight for a life worth living for and to fight
against the enemies of human happiness. We
have not united ourselves and our goals are
still distant.

That is why I have come back with this
resolution to bring all of us nearer to the
goal, 1 think this is the time because for
the first time—it might be an accident,
deliberate or otherwise—it cannot be denied
that today we are standing on the crossroads
and from there we have to createa new
image shapiog the destiny of this country.
That is why we are standing today. If we
succeed, and T am sure we will succeed, we
can take ourselves away from the personality.
They have really bedevilled the political life
of this country.
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FAT @ |

17-30 hrs.

HALF AN HOUR DISCUSSION
INDUSTRIAL LICENSING POLICY
ENQUIRY COMMITTEE

SHRI N. K. P. SALVE (Betul): Mr.
Chairman, Sir, this half an hour discussion
arises out of the answer given by the Minister
of Industrial Development, Internal Trade
and Company Affairs to a certain question
raised by Shri Ram Avtar Sharma and others
regarding the reports of the Enquiry
Committee appointed to go into the indus-
trial licensing policy. They have made a
very voluminous document, after going exten-
sively into the entire problem in its various
facets connected with industrial licensing.
1 have tried to go through the pages of this
voluminous book and the impression that I
gather is that this apparatus which we have
set up, the apparatus of industrial licensing,
seems to have achieved nothing except all
that it was supposed to avoid. One wonders
whether our objectives could have been well-
achieved, objectives which the industrial
licensing was supposed to achieve could have
been better achieved by our non-operating
the industrial licensing machinery,

The main drawbacks in the industrial
development of our country, if one was to
make an objective assessment, can be broadly
be found to be four. These four maladies



